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(OA.No. 060/00023/2018- 
Madhvi Kataria  Vs. UOI etc.)  

CENTRAL ADMINISTRATIVE TRIBUNAL, 

CHANDIGARH BENCH 
 

 
O.A.NO.060/00023/2018          Decided on : 09.10.2018 

 

CORAM:  HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J) & 
      HON’BLE MS. P. GOPINATH, MEMBER (A)   

 
Madhvi Kataria, PCS W/o Sh. Amit Dhaumya, aged 54 years, 

working as Special Secretary PWD (B&R), Punjab Civil Secretariat 

II, Sector-9, Chandigarh R/o H.No. 715, Sector 7-B, Chandigarh-

160019.  

             Applicant   

(By: MR. ROHIT SETH, ADVOCATE)  

        Versus  

1. Union Public Service Commission through its Secretary, 

Dholpur House, Shahjahan Road, New Delhi-110001.  

2. Union of India through its Secretary, Department of 

Personnel & Training, Ministry of Personnel, Public 

Grievances & Pensions, North Block, New Delhi-110001.  

3. State of Punjab through its Chief Secretary (as Head of the 

Department of Personnel as well), Punjab Civil Secretariat, 

Chandigarh.  

4. Devinder Singh, IAS, presently posted as ADC (D), S.B.S. 

Nagar, Punjab.  

5. Amrit Kaur Gill, IAS, presently posted as Addl. Principal 

Secretary to Chief Minister, Punjab, Punjab Civil Secretariat, 

Chandigarh 

(By : MR. B.B. SHARMA, ADVOCATE FOR R.NO.1. 
 MR. RAM LAL GUPTA, ADVOCATE FOR R.NO.2. 

 MR. RAKESH VERMA, ADVOCATE, FOR R.NO.3. 
 MR. HEMENDER GOSWAMI, ADVOATE, FOR R NO.4 

         MR. AMAN ARORA, ADVOCATE, FOR R.NO.5.  
         Respondents 



2 

 

(OA.No. 060/00023/2018- 
Madhvi Kataria  Vs. UOI etc.)  

 
      O R D E R (oral) 

HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J) 

1.     Mr. Rohit Seth, Advocate, learned counsel for the applicant 

as well as Mr. Rakesh Verma, Advocate, learned counsel for the 

Respondent No.3 (State of Punjab),  states that  this Original 

Application has been rendered infructuous and may be disposed of 

as such in view of the Notification dated 30th August, 2018,   

announcing the Review Select List of 2015, prepared on the basis 

of review on 25.5.2018 , vide which the applicant’s name has 

been added at Sr. No.2C against the Select List of 2015, which 

was precisely the relief claimed by her in this  petition.  The order 

is taken on record.  

2. In view of the above, this Petition is dismissed as having 

been rendered infructuous.  

 
(SANJEEV KAUSHIK) 

MEMBER (J) 

 

          (P. GOPINATH) 

 MEMBER (A) 
Place:  Chandigarh.   

Dated: 09.10.2018  

 
HC* 


